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PER: B.R. BASKARAN, AM

The assessee has filed this appeal challenging the order dated 24-10-
2019 passed by Ld CIT(A), Bikaner and it relates to the Assessment Year

2012-13.

2. At the time of hearing, the assessee has moved an application stating

therein that the assessee has settled the dispute urged in this appeal under



2
ITA No. 29/Jodh/2020
Rashtra Sayak Vidhyalaya Samiti Ltd. Vs. ITO(E), Bikaner

Vivad Se Vishwas Act, 2020. Accordingly, it has been prayed it may be

allowed to withdraw the appeal.

3. We heard the Id. DR. Having regard to the submissions made by

the assessee, we allow the assessee to withdraw the appeal.

4. In the result, the appeal of the assessee is dismissed as withdrawn

Order pronounced in the open Court on 3" November, 2022.
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